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IN THE MATTER OF: 

MOKSHI BHARDWAJ 

UNION OF INDIA & Ors. 

VAKALATNAMA 

BEFORE THE NATIONAL GREEN TRIBUNAL 

Gigi. C. George 

PRINCIPAL BENCH AT DELHI 

Central Government Standing Counsel 
NGT (PB) New Delhi 

EA NO, 48/2025 

KNOW ALL to whom these present shall come that I the undersigned Srishti Jaiswal, aged about 33 years D/O Shri 
Mukun Jaiswal working as Nodal Oficer, District Ground Water Management Council, Ghaziabad having Ofice at 
Vikas Bhawan, Room no. 329, Second floor, 6-A, Rajnagar, Ghaziabad-201002. The above named do hereby appoint 
(herein after called the advocate/s) to be my/our Advocate in the above noted case authorized him: -

Mobile No. 9810625315 

IN 

OA NO. 280/2025 

To act, appear and plead in the above-noted case in this Tribunal in which the same may be tried or heard subject to 
payment of fees by State of U.P. To sign, fle verify and present pleadings, appeals cross objections or petitions for 
execution review, revision, withdrawal, compromise or other applications/petitions or affidavits or other documents 

as may be deemed necessary or proper for the prosecution of the said case in allits stages. To file and take back 
documents to admit and/or deny the documents of opposite party. To withdraw or compromise the said case or 
submit to arbitration any differences or disputes that may arise touching or in any manner relating to the said case. 
To take execution proceedings. The deposit, draw and receive money AND cheques towards compensation, grant 
receipts thereof and to do all other lawful acts and things which may be necessary to be done for the progress and in 
the course of the prosecution of the said case. And /We the undersigned do hereby agree to ratify and confirm all 
lawful acts done by the Advocate or his substitute authorized by Tribunal in the matter as my/our own acts, as if done 
by me/us to all intents and purposes. And l/We undertake that l/we or my /our duly authorized agent would appear 
in the Court on all hearings and will inform the Advocates for appearance when the case is called. The adjournment 
costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain himself. 

E-Mall: gigicgeorge.adv42@vahoo.in 

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be 
paid in terms of M/o law & Justice OMs/Orders/guidelines, to the Advocate remaining unpaid he shall be entitled to 
withdravw from the prosecution of the said case until the same is paid up. The fee settled is only for the above case 
and above Tribunal. I/We hereby agree that once the fee is paid. I/we will not be entitled for the refund of the same 
unless it is erroneously settled and if the case prolongs for more than 3 years the fee shall be regulated in accordance 
with the guidelines of M/o Law & Justice issued from time to time. 

Accepted subject to the terms of fees prescribed by M/o Law & Justice for cases in NGT. 

VCRSUS 

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of which have been 
understood by me/us on this 21.th day of Sep 2025. 

Chamber No. 336, Lawyers Block, Saket District Court 

Appellant(s) 

Respondent(s) 

CLIENT 
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